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PR - Sudhansu shekhar, RN
ifﬂfgifﬁkﬁ;#éf | Shri. M, L., Paswan, Registrar Incharge.
S)i}p(%j /% Learned Counsel shri. A, K, Sinha is present on
W’Eéggijfz,“'f behalf ofithe‘applicantg Defects notea in item no. 6,10,11 &
v I | - '
H\g)9 21 of the Scrutiny Report must be removed by 27,05.96,
i
LE - . o o ( M. L, Paswan ) ' \5~W
-, 'PKL : ' ‘ ' Registrar I1/C
~ . 2/27.5 .96 - Shri M.L.Paswan, Registrar I/c
Gl e T i g
Seh ey ] i
Ty [ Defects have been removed. Shri A.K.Singh,
| 'learned.counSeldfor the applicant is present.‘Let the
| - case.be placed before the Hon'ble Bench for admission
L . , e ,
- ‘on 15.7.96. | . :
! | ~( M,L,Paswan ) ‘
P : AR : +{~ - Registrar I/c AN
3/ 15.7.96/ -~ Counsel For the apslicant : Shri A.K. Sin~h
s | idjourned to 23.7.95 for admission as
‘.f! # ‘pfayad for by the lzarned counsal for the applicant, -
7“_‘ »
/ces/ L | . (M.K. Verma)

Member (A)
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/ces/

5./ 17.9.96.

/CBS/

4./ 24.7.96.

OA - 326/9% = -
- . . i 3 \2.
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Counssl for the applicant ¢ Shri Sgnil'K0mar.

| Héard‘Shri Sunil Kumar;'tha learned counssel

for the applicant. Issues notices to thes respondents

.raturnable within six wesks. List this casL on 17.9.97

for admission hearing. o ‘ _,; ‘.
| (N. K. Ver a)
Man ber (A)

Shri‘Sunil“Kumér; thB.COUﬂSElvfdr fhe applicdntﬁ
Shri Lalit Kishoré, the munsel for the -

Tegpondents.

Shri Lalit Kishore prays for four weeks timd

‘to file reply. Time is aranted. Reply to be| filed uithin.

.'four‘UéGka Rejoinder, if any, may be filed ulthln kwh ‘Bne

ueekﬁ theréafter. The matter be listed on 8

baFore the reolstrar for completlon of plea

/
(K.D. Saha)
Member (A)

((v.N. Mahrotra

Vice-chairman




oA - 326/96.
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- PKL

7/11.12.199

.
e MPS
A .

. 8/29.1.1997

MPS.

\ Sri, M L. Paswan, Dy. Regiqtrar. o 1

The learned counsél'for<the applicant is absent,

‘'W/s has not been filed. Let 11.12.96 be fixed for filing the

‘\W./S . : ' . ’ | . }W

|- | T : (' M. L. Paswan )
L . I Co Dy. Registrar

.The learned counsel for the applicent
' 7 . {

Mr. A,K, Sinh& is present, W/S hes not beén fiied.

_Put up on 29,1.1997 for filing W/s.”

i

i - ( M, L, Pagwan ) \
, : . N Registrar I/c

. : /
The learned councel for the ap plicént éhri‘

| A, K.Si’nha' is present. None for the ?’es‘pondents.

xW/s is statead to have been recelved by the ledrned

| 'counSel for the. applipant,but the same is not on the

record The office is directed to verlfy and place

i the same on the record. Put up on 1 2 1997 for -

\

| - W/s &nd réjoinder, if any.

O t '
_ ( S.P;Sinha )
! ' - Ry Registrar I/c




9/13.2.1997

MPS,

~10/24.2.1997

-

i The learned counSel for.the appllcdnt _;5 4\..
Shri A.&.S:mha is present. None for the
‘Tespondents .. The ledrned counsel for the
applicant submits—ihét he received Ehe-Cpr
of .the W/s,?n 27.1.1997. On perasal 1of the
»record it dppears ‘that the W/s is not on the

record. Offlce is again directed to trace out

Put uwp on 24.2,1997 for W/s &and re301nder ifany.

. . . \ . : R %i = 20 |
, - | _(-s.p.s'mﬁ)/

' Dy.RegiStrar‘I/c

The ledrned counsel for the appﬁicant
*§hr1 A.K,Sinha is present. None for the respondents.
+ On perusal of order no.4 dated 24.7. 1996 1t appears

that the instant appllcutlon waﬁeaug&ggfne to 17. 9 1996

yovefe 637
/ for a ission kL k wys has been fi&ed 1n L is case,

MPS. .

11./ 6.3.97.

/c8s/

The learned counsel for the applicant submits that
he will file the re301nder to the W/s during the course
of the ddy. In the circumstanc let 1t be -listed .

. 0}«.&JLYM$¥1um
before the Hon'ble Bench for

" Le teck
hearing on 6.3, 1997. WM pleads P
Bxdikkﬁﬁ””bgﬁ°gﬁmjf'6}'h}?er\du*/1§[»7p (ﬁi;’xke'

‘nha )
Dy.Regibtrar I/c

v
\
I

' Shri 5. Kumar, the counsel For the applicant.

Shri Lallt Kishore, the learned Addl, Standlng

[}
‘counsel for the respondents is not present. Llst it on

10.3.97 ulth the name of Shri Lalit Klshore, the learned
1]

counsel Fo; the respondents. | ! g \ /\//
, . \Vﬁ\

| hoe S
(S.g?¢2§i e)’ N (V.N. Mehrotra)

Member (A) Vice~chairman



19./ 10.3.9%4

0A - 326/96

Shii A.K. Sinha, the counsel for the applicant.

Shri Lalit Kishore, the Addl. Standing Counsel

for the respondents.

" The learned counsel for the applicant states that
he has filed rejoinder on 25.2.97.(i8¢{Ekhessansi be

brddbht‘on rebﬁ}d. Pléadings in this case are complete.

. 5. Heard learned®counsel for the applicant on
‘ w$k;:;33' ~  admission. Admit. List it on 30.%4.97 for hearing.
i N8, ’
i ./ p], . T .
i N //469 4 AV
W/\. ' - ! \ ‘ ot
W . fcBs/ (s.R. Adige) ~ i (V.n. Mehrotra)
+ iy . . ' d ; .
§14;4? 218+/ 30.4.97.  List this case on"22.7.97 for hearing, -
/cBs/ (Ke Muthu Kumar) \\?S.N. Mehrotra)
Member (A) - Vice~chairman
14722 .67.97 List for hearing on 09.,09.1997. e
. : . ' L. \].\\\\; | ' I \
(V.N.Mehrotra)
SKT Vice-Chairman
184/ 9.9.97. - -+ List it on 13.11.97 for hearing, =~ -
/ﬁas/ (R.Kjf%%égggg_ (V.N. Mehratra)
Member (A ' “Vice-chairman
| , X
a6l .
13771, 97 List on
i

16.1,.98 forAhearinil
W

(V.N. Mehrotra)
Vice~Chairman




cas/ Y (I ' 3fZ§;§§2t§%§%;”””ipi—_~w (V.N. Mol

S T T T N T I

OA-326/96

17/16.1 .98 List it on 24.3.98 for h rﬂ%b.‘

N

( V.N,Mehrotra )

' SKS Vice-Chairman

18,[|24.3,98, Shrl A.K. Slnha, the counsel for the appllcant.

None for tha respondents.

on the réquest made on baha}f of Shri Lalit Kiéhore

the Addl. Standing Couqsel for the respondents, the:qag

N

is adjourned to 29.5.98 for hearing.

Member (A) Vice-ch;Arman¢'
19./ 29.5.98.  On the request by the learned.counsel fbf‘fhé

applicant, the case is adjourned to 28.8.98§§ij:hearing.

;‘.

o |

v /css/ (L.R.K. Prasad) - (VN Mahrotra)

%- Member (A) o
20/28§8.1998 List for hearing on 26.11.19988;

L - ( L R, K Prasad )* ( V,NoMehretra )

| MES, s ‘Member (A) - ‘ : Vlce-Chairnan

b 21/26.11,98 List on 04.02,1999 for hearing.

; _ | /‘ 777 _

ff ,q6§“' | kreY,//€§9’/ — 7

;. (Lakshman Jha) . (L.R.K.Prasad) =

- SKJ . . Member(J). . .~ , Member(a) ... .

| o )
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Advocate fot APPIICAnt (8)... we wer +ee wee wn
§-o. sse ase d.{'_;;‘-;.-,;. 000 ees e0s see 00 486 ses see See was o0

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
- PATNA BENCH PAT‘\TA

-

Q/ Order Sheet

. .. ...Application NO .« ... ... .
- Applicant () e

‘e ‘--: —— :.a: o0 _..‘--319‘9 in WD 200 00 000 ses 89 00 o0

¢ a®s see coe oo

o o wRospondent (S)ee ve oo, vie e e

.« o s wAdvocate tor Respendent (s) o e o

) ) “ o
e ows «w 80 avs cww Ne0 coe  ade
.

Note of Resistry

v, Orders of the Tri-b‘unal

22/4,2.1999

Y.

O, A, -326/96
S ‘Shr:, A.K. Slnha. counsel for the applicant

L] -

. 0 o0t On the.reduest of £he learned COunsel

C)é@LQ//’ - | =

. ( Lakshman Jha ) = ( L.R. K Prasad-)’
MES, Member (J) Member {A)
3.5.99. | . ) vList itlfof hearing on 1,7,994
cm . |
\ (Lakshman Jha) . 7 (L.R. K-Prasad)
Member (J) Member (A)
- 124 ./, 1j..,7 .99, " | o
| © On the request, iét it be listed on 22.,7.99 for
héaring. S e
ke — |
/css/ (LsR.K. PRASAD) .. . . . (S._NARAYAN)
n MEMBER - (A) ' oo VICE-CHAIRMAN

- e

25/22.07,99 oOn 'Eek;‘j'ues;c, put-up this matter on
07.09,1999 for he.arlgg. ;
F\(//<§9g?/’/’,,,,ﬂ7 45f2§7

(LeR, K. Prasad) (S .Narayan)
SKJ Member(A)

Vice-Chaiman

. for the applicant, "list. it 'for hearing on 30,4.,1999




26/7.9.1999 On the request made on behalf of the - .

S
N —Qz‘“ T learned counsel fqr the applicant, listlv -
) ) A for hearing on 28.10,1999, |
% ‘ ( Lakshman Jha ) - ( L R, K, Prasad )
27/28.10;19‘99 ' | On £he request made on behalf of the

¢ "J1éarned counsel for the applicant, let it be
R listed for hearing on 9.12,1999,

' ( Lakshian Jma ) - ( L.R. K, Prasad )

MPE, . - 7 Member \(J) e - Member (A)
28/9.,12,1999 Shri Amarnath proxy counsel for the applicant.

. On the request made on behalf of the
» i «' 1earnéd counsel for t:h@ app licant, list it~ *

for hearlng on 20 1.2000,

v\ | F//ZC@ -
( Lakshman Jha ) L.R.K, Frasad )

MEB, . - - Member (J) - - . Member (a)
29/20,01.2000  For want of time, list. it on 07,03,2000 for

. (S.Na rayan)
SKI Member (A) . V ice~Chairman

'30/073.03.2000 - Shri A.K.Sinha, counseil for the.‘applj.cants.
) Shri G.K.agamwal ASC for the respondents.
On reque.st list 1t on 06 04 2000 for hearing.

(L. Hning liér’xei-)*/b'“‘z(ﬁl) . (s.Narayan)/v.C, |

N

SKI °




/caé/ :

33/24.7. 2000

34

T —

22

leM

«8.2000

DA - 326/96

o/ .6 0~4 02'000.

.‘F'or want of time, hearing is adjourned to

22 .5.2000. " éé;wﬁ/ .

CBS/ (L Re.Ka PRASAD) L - (S. NARAYAN)
' MEMBER (A) : - ~ VICE=CHAIRMAN
—a 32./ 22-.5.2000.‘: N v ~— e

For want of time, hearing is adjourmed to 24.7.2000.,

”(L.R.K. PRAS AD)

(S. NARAYAN)
MEMBER (A) : ~ VICE<CHAIRMAN

Y

Shri A.k.Slnha, counvel for the applicam:

None for the xe8pondu1ts.

"Lj_st-. jt for heqr 1ng on 27, 8. 2000,

( L, Hning)l iana ) ( La%@l:rr‘ja/n\aha ) |

Membe r (A) oo .. .. Member (J)

Shri a.K.sinha,.counsel for .the - applicant.
None for the respondents.

FPOr want of time list it for hearing onf
19.10.2000.

(L-H&égana) (L. hi)

- MQ@).. Lo - o s LM@Y



35/19,1C, 2000 Shri R.K, Verma for .Shri.A.k, Sinha pouns'e’l o
' for the applicant prays for time, List it for
hearing on 27.11, 2000,

( Zakkhman Jha )
', Memler (J)

 36/27,11,2000 : . On the request made on vehalf of the counsel

for the applicant, let it'be listed abéin on
21,12,2000 for hearing.

skj (L.R.K.Prasad)/m(a) (8.Narayan)/V.cC,
37/21,12, 2000 ‘For want of time, let it be listed for

hearing on 28, 2, 2001, ' - ‘ ;

M, ﬁ\.‘R?K.Prasa )/M(:A)__ - ( S.Narayan )/v .

| 38/28.2,2001 | On the request made by the learned counsel fa
"7 "\U the applicant, 1ist it for hearing on 20,3,2001,

"

‘(L. HMINGL;ANA))M(A) S (L. JHA)/MGJf’

29,/ 20.3,2001. - L.

For want of D.B., hearing is ad\journed {to 2 .5 2001.
-
/ces/ ' (L. HmI GLIANA)/M(A) *

40/02.05.2001 : For want of time, the hearmg is adhoumedi

; N to 18.07,2001. ;
skj (L.R.KePrasad) /M@A) .7 (S.Narayan)/v.C. |




/C

fees/

OA - 326/96

41./ 18.7.2001. For uant of D.B., hearing is

adjourned to 13.9.2001,

/cBs/

A}

42./ 18.9.2001. For want of D.B., hsaring is adjourned {
© 7 to 2.11.2001. | ,/
85/
‘43/02,11 2001 & - - ‘Since DB is not available today Jis'@
i -J\
. iton 02,01.,2002 for hearlng. .
44./ 2.1.2002, Shri A.K. Sinha, counselfor appl@canff“’ |
| “ ‘ Shri G.K. Agarwal, counsel for respondents.
As D.B. mok is not available, list it on 24.1.2002
for hearing. _ B
B (L.R K. PRAS AD)/m( A)

45/24,01,2002 : . Mr. A.K.Sinha, for the applicant
~ Nene for the respondents,
e . ; As prayed for, list it on 04,03,2002 for -~

hearing, No further adjournment sha

1L>~~/€C@-
skj (L.Rs Ko Prasad/ma)—
&»M’"" -ﬁj

"be granted,

h Nee lam)/vVC

46/4.3 .2002 ~ For want of D.B., list it for hearing
on 15.4.2002.

SKS (B.N.Sifngh Meelam )/V.C.




' ;&‘«g;ﬁ -

14,2002 ' Fer wamt ef tine, be listed for hearing .
7 aloszwz Q
Be : (SarweShWar Jdha /M(A) ( B,N.Singh Neelam )/VC

48/10.05.2002 + = REEXWENL

Mr., AK.S5inhae, for the applicant.
None for the respondents.
Let it be llqted on 20 5.

Skj | o (L R ,I‘: <Pr \4‘(1\) (B N oSSth Neel am) /vc

49/20,05 .2002 3 M. AXK.Sinha, counsel for the applicant.

50/

Py .. _None for the r espondents..

.. L/c for the applicant prays for a ,
sh@rt adjournment, Since the matter is of the year
1996, reluctantly the prayer so made is allowed,

l L‘,W/;/vau it on 30.05.2002 hearing.,

ki (s Jha)/M’(Ar)// © {B.N.Siugh Neel am) NC

30, 5,202 - A prayer is made on rehalf of the

applicamt for short & journmert, The matter is
of the year 1996, As prayed for let this item

5\ be 1isted €or. hefzing on 15.7. 2@0@/

(Sarmshwa: Jha )/M(A) { B.RSingh Keelam )/¥C

12 for hearing. |




skj|l

0.A,326/96

7.2002 . For want of time, be listed for hEarlng |
30:1298&_ ' } , | .

( Sarweshwar wa ) /M(a) ( B.Y singh Neelam )/VC —

52/29.0842002 s Mr. A.K. Sinha, counsel for the ap)llcants.
Mr. G K.Agarwal ASC for the respondants.

Learned coups,el for the applicants at the very
outset submits that as per the instructions given by his
‘client, he does not want to press the matter and the same
be disposed of as not pressed.-

We have perused the record and checked the
-Vakalatnama. The same is filed by Mr. AWK.Sinha, learned

counsel for the applicants. In that light, the prayer made
on behalf of the applicants for withdrawal of the OA is
allowed Camt 6n Lo M ey v bkl
éﬂ The O.A. stands accordingly, disposed of as

withdrawn y the applicants.

(Sarwesbwar Jha) (B.N.Singh Neel am) ha
Member (A) / o Vice-Chairman




